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CRISINAL APPLICATION NO. 729/90

——
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' 2 _ e E
1 Mahendra Kumar Singh son of Dulsre *al, \
] iy :
4 resident 2f 222-Chamangunj,
' Si;:]?i B-E’I?.':!I‘, JNANEX i o & & 5 ¥ W W teamn m&tiﬁﬁﬂﬂ'
C/A Sri R. K. Nigam
l VERSUS
1. Union of India through Generasl Eanujer, I

Central Railway, Bombay VT.

2. Diwvisiinal Railway Manuager,

Central Railway,

.

Bhusawal .~ = = = = = = = = = =« = ~ ~ Res,ondents

G/R Sri P. Mathur.

ORDER (ORAL) _

T |

By HMontble Mr. 5. Das Gupta aM

This O.A. was filed under section 10 of the s
L w

II.

I

Administrative Tribunals Act, 1985, seeking directisn

to the respondents to issue posting ordez of the appiicars

Eai

as Commercial Clerk afresh.




Bombay and was advised {5 contact ‘bho:'

5

On finding nor esgonse from the resp&ﬂd%ﬂ

a4

b notice dated 14.5.1930 was sent. ThﬁEEﬁf%ﬁﬁﬁ__giw_;g :
:I : - L] 1“
P ponse to that notice,a letterdated 21:6.1990 ﬁﬂ!‘;iimw:“r

by the resgondint no.2 informing the ajplicans ﬁﬁﬁﬁ;'1
L he cannot be arFJlﬁ:ei on the post since he failed to

join within the stipulated period and that hs kept the
single journey pass issued for joining on the WOrking

3 The applicant has sought the sforementioned ~
relief on the round that the action of the responient 2
is cuite unfair and the same is tantamount to breach

5f Articles 14 and 16 of the Constitutiosn and that

there is no justification in cancelling the appointment
by the impugned srder dated 21.6.13930. He has alse {
a;pezled for humangtarian consideration and ssoial

: ; |
Justice.

4. The resp ondents have filed counter affidavit

in which it has been stated that the aypplicint was i

duly selected by the Railway Recruitment Board, Bombay ;

for the post of Commercial clerk and accordingly

. , agp2intment letter aleonjwith free journey pass coym
| S his journey ex.Jhansi to Bhusaval was sent under offi
letter dated 28.6.1985, which was received by 'ﬁ&-ru'

i

'Ff“_; applicant . Inspite of this , he did not tﬂmn q! T
| | join the duty. Thereafter a Legel notice ﬂi
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was sentyby the ajplicant.
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he nevtr-cﬂﬁtaoted any

dg.pa.rtﬁ?ﬁt nor h? made ahy mﬁsm I ,'

extention of time. This contention of iﬁb

) affidavit has been filed.

o 6s Admit jly_uhe aﬂplicant-was-givwﬂ N o

| o 5 %

.- agpointment Letter, but he did not join the post in
pursuance of the sald order, Applicant's case is that
he lost the SppRantment l;tter, fhe:q‘:re, ha-Cﬁuld

| ROL j2in the duty. This st2ry does not appear to be

. convineing particularly in view of the f act that he
made written reprosentatisn only in 1960 through a
legal notice, Respondents have denied the a pplicant's
€onteniion that he hag sarlier made reérsenal contact
with the 1Jth3fi*l@‘5-

T Inview o>f the Jregoin , we 3 re satisfied
that n3 o ase is 'n--_.e out and there 15 nathlng far us
. 71‘#-. £} "-d ac gl ul\.-q.ll!..}
to interfere. :qr ies shall bear t e1r 2wn c osfs.
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